1. The General Manager,

IN THE CENTRAIL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:

AT HYDERABAD
OA No. 202/1997 . Date of Decision: 25.9.1997
BETWEEN :
M.S. Mamata .+ Applicant

AND
South Central Railway,
Rail Nilayam, Secunderabad.

2. The Chief Mechanical Engineer,
Carriage Repalr Shop, South Central
Railway, Tirupathi, Chittoor District.

3. The Deputy C.M.E. (Personnel Branch),
Carriage Repair Shop, S.C. Railway, '
Tirupathi, Chittoor District. .. Respondents

Counsel for the Applicant: Mr. P. Naveen Rao

Counsel for the Respondents: Mr. P.F. Paul

CORAM:
THE HON'BLE SRI H. RAJENDRA PRASAD: MEMBER (ADMN.)

: ORDER
(Per Hon'ble Sri H. Rajendra Prasad: Member (admnl)
Heard Mr. Phaniraj for Mr. P. Naveen Rao on pehalf of the
Applicant and Mr. J.F. Paul for the Respondents. '

Certain lands belonging to the parenté of tHe applicant w
pensation tha

acquired by the Railways in 1984. Apart from the co
was paid, the elder sister of the applicant was duly|employed unde

to the fathef and mother separately and respectivelyl. This is an
unacceptable proposition. There is no valid ground which could

family unit.

There is_no3méf1t in the 0.A. The same is |dismissed.

Date: 25th September, 1997,

KSHM
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o.A. 202/97 *

To
1,

2.

3.

4,
De
6.
7.
8.

The general Manager,
5¢ Rly, Railnilayam, Secunderabad.

The Chief Mechanical Engineer,

Carrjage Repair Shop, SC Rly,

Tirupati, Chittoor Dist.

The Deputy C.M.E,{(Personnel Branch),

Carriage Repair Shop, SC Rly,

Tirypati, Chittoor Dist.

One copy to Mr.P.Naveen Rao, Advocate, CAT.Hyd.

One copy to Mr. D.Francis Paul, SC for Rlys. CAT,Hyd,
One copy to HHRP,M.(A) CAT,Hyd,

One copy to D,R.(A) CAT.Hyd,

One spare COpY.

pvm -




e ..
(,J‘/ "N\_"/

A

N

I Court.
TYPED BY: CHECKED BY:

COMPARED BY: APPROVED BY:

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD ‘BENCH AT HYDERABAD

. THE HON'BBE MR.J{lsTicE.
VICE~CHATRMAN

An \——j

THE HON'BLE MR.H.RAJENDRA PRASAD :M(a)
DATED: - ‘igﬂC\¥Rj

ORDER/JUBSHENT, _

e —————
M.jﬂ%-,/‘Rtt\o;/C‘AoNooo
_ 7 in ‘ - -
‘0.a.No, ";)_Q‘)_ ]c[-] ‘

T.A.NOo (W.P. )

;Aamitte and Interim directions issued,

L]

"Allowed _
.Disposed| of with Directions,

‘Dismissed.

Dismiswed a withdrawn
Dismissed for default
Ordered/re jedteq |

.No,order as to ¢Osts,

FearT sﬁﬁhﬁgjﬁm’m
" Centps] Adminisitkve Tiibunal .

Goror |DESPATCN
&6 0CT 1997 @,%,

gerEt WafNs ;
HYDRELABAD BENCH ; .
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